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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

(RIGINAL APPLICATION ND.147 & 1992

DATE OF JUDGMENT: 4th Maxh, 1992

Vesalapu Appa Rao. .o Applicant
Us,

The Superintendent of Post Offices,

Vizianagaram Division, Vizianagaram, Respondents

Coursel for the applicant: Mr. G.Prabhakara Rao
Counsel for the respondent: 0Mr. N.V.,Ramana, Addl. CGSC

Coram: Hon'ble Shri R,Balasubramanian, Member (Admn.)
Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.)

(nraer of the Division Bench delivered by Hon'bls Shri '.C.Reddy,
: ~ Member (Judl.)
We have heard Sri V.Rajeshwar Rao, Advocate representing
Shri N.V.,Ramana, l:x red Counsel for the respondents and S5Sri
Mallikarjun,rﬂduocaté, rapfasenting Shri G.Prabhakarlﬁao, Eearpeq
counsel for the applicant, This application is filed under
Section 19 of the A,T,Act, 1985, by the applidant herein seeking
quashing of the proceedings dated 10.1.1992 calling applications
for Filling up the post of Extra Departmental Bramch Postmastar
at Lakkidam B8P0 and to Hirect the regpondents not to take any
further proceddings on the basis of the proceedinégiiﬁ.1.1992
till the enguiry is instituted against the applicant amd the
same is concluded.,
2. The facts giving riée to this OA iWbrief are as follouws:-
The applicant was appointed as Branch RaskxHasgExxREsk
Post Master about thres ysars back by the respondent. The
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applicant was served with the procesdings dated 21.9.1991

by the respondent putting off the applicant from duty

‘with immediate sffect pending enguiry into allegations of

his conduct. As thaAappliﬁanti@@&put o{? from duty as
slready pointed out, the respondent issued a notification
dated 10.1.1992 calling for applications from the sligible
candidates for selecticn to the pmt of Extra Departmental
Branch Post Master at Lakkidam Branch Post Bffice. The
said notification dated'1051.1992 is guestioned in this
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3.. As the applicant was put off from dutyi?%hera is
a temporary vacancy of the post of Branch Post fastsr at
Lakkid am Branch Post Office, it is completely left open to
the respomdent to fill up .the said temporary vacancy in
accordance with law. It will not bs fair Por this Tribunal
to interfere with the filling up of the said post as it
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may effect the function of the Branch Post 0ffice at Lakkidam
; _ ~
Branch Fost 0ffice. So, in view of this position, we are

of the opinion that this application is liable to be rejected.

: Nve Ak G—e :
4, Since ‘vhe~Bunek~has said that ths Department gs;ﬁ

i _
bawing a right to Pill up the post in accordance with lau,
it is the duty of the Tribunal to mrotect the intarasts

of the applicant by passing apprupriate grders. Séﬁcs’fﬁa
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interests of the 'applicant would be otected if a direction
is given to the respondent that filling up the post of the
gaid Branch Post Master at Lakkidam Branch Fost Gffice will
be subjpct to the gutt:_ome of the proceesdings that are

likely to be initiated against the applicant.

Se In the result, we reject this OA under the provi-
asions of the Section 19(3) of the Administrative Tribunals
Act, 1985.ut we maks it clear as already obsefuad, that
filling up of the seid post of Branch Fqst Master at Lakidam
Branch Post Office will be subject to the final outcome
of the departmental procssdings that miﬁbt be initiated
_ : &L&mnﬁﬁ*r{w

&= against the applicant, Suitabls mantiunhshall be made

by the respondent im the appointment order while making

appointment to the post of Branch Post faster, Lakkd am

Branch Post Office. There is no order as to costs.

(Dictated in the opesn Court).
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: l (R .BALASUBRRNﬁ'ﬁ})}:N)_/’:J (T.CHANDRA sa&ﬁ@;ﬁﬂ REDDY) '}

Mambar (Admn. Member (Judl.)

Dated: 4th March, 1932, ‘Regidhyed (3.
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IN THE CENIRAL ADMINTSFRATIVE TRIBUNAL
i HYDERABAD BENCH AT HYDERABAD

y

THE EONTBLE MK. V.G,

THE HON'BLE MK.R,BALASUBRAMANIAN:M(A}
' AND

THE HON'BLE MR.T.CHANDRASEKHAR REDDY3
M(JUDL)

THE .HON'BLE MR, ROY MEMBER (.JUDL)
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Admi ed and interim directi>ns
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Dispoed of with directions.
Dismisked
Dismisged as withdrawn
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